
I 

f11'\Tffifl i T 	 TiSrTc1mT) mr's rr' rnTITDT TKT . 
_.Ej'J 1iJ-_ rLJ!"J-I!'L'-' I P.i I I ' £ I 

ClTmm i ( T rjTT'KirTT fT VTT . 
t ) I I r% ., IN I ) I 	'1 N, I I .N, ) I I r% N_ IN. 

0 A 1'JO 19c OF 20412. 

Cuttack this the 4-L N— v. 2004 

Sri Chandan Chatteii 	. 	 ApplIcant 

\' is. 

l_inon of India and others 	 Tcspoidni S 

iUP INSTRI TCTTC)1\JS 

I) 	Whether it be referred to the Reporters or not? 

2) 	Whether it be circulated to all the Benches of the Central 
Administrative Tribunal or not? 
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HONBLE SHRI M.RMOHANTY. MEMBER(JUDL.) 

Chan(Ian Chaikrji,aged about 25 years, SOfi 0! Manmohan Chat(erji, of 
Bidyadharpur,P.O.Nayabazar, Distiict Cuttack 

Applicant 

Vry 
Union 0! Indiq repieselnel Inrougn the Chief Post Master Genei', 
Oris'a Circle \ PO-BhL'baileswal District Khuida 
Seuioi Siii,etiuteudeiit of Post 0fices City DfV!S01L _uttack. 
'iuj. -I- rpr' tr'I  1J1SL.JLLc.,n. 
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'\.tPO'Dist. Cuttack 
..L) 	 Itipet 1oi 	(Postdl) Cutjt..k 	iuith 	Sub- 

I )1 VlSlOn,."UIP'.)!! )1SILULLaC.K /5.O0, .............RespOnueTlis 

Advocates for to applicant 	— 	M/s B.S.Tripathy,M.K.Rath "Cr 
T ,.s Let. 

Advocates for the Respondents -Mr.A.K.Bose, Sr.CGSC 
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Reponde'ts iii spite of e\-erai directtotis issued by this Tribunal have 

not c-onsdered his case for appointment in any oi the extra-departmental 

posts lying vacant under City Postal Division, Cuttack. 

The facts of the case reveal that the applicant was initially 

appointed on suhsli lute basis on 17.6.1996 as F.DMC/Packer in Nirnasahi 
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d 	98 of 1ae 	1 	n 	o8 	996SO. TheTribunal by order td &21996 i JAN  

had directed Respondent No.3 to consider his case for the post of EDMC-

cum-Packer in Nimasahi S.O. along with others. Thereafter,he had again 
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order dated 8..200` I had directed the departmental authorities to consider 

nt 	taken nohis case if any vacancy arise inuBut he Respodenshad  

action to absorb/ appoint him a.gams any vacancy arlslng after 8.82001 

He has, therefore, approached the Tribunal to issue appropriate orders to 

the Respondents to appoint him in any of the ED posts lying vacant in the 

Division. 

The Respondents have opposed the Original Application. They have 

stated that the applicantwas initially engaged as a substitute. He had 

deserted his work with effect from 1 .6.1998 without auly !ntnna.ion. The 

have submitted that the law has been well settled that a substitute has no 

claim to any preferential treatment in the matter of appointment. 

Thereibre, the applicant does not deserve consideration. They have also 
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app1'cant ' as considered for '1'e pus' of EDT' IC Packer 1\'hrnasahl S 0 

along with other candidates, but could not be selected as there. was a 

better candidate on merit than him. 

We have heard the learned counsel for both the parties and have. 

also perused the records placed beftre us. 
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52 	Thc crux of the argutiicnts of thc Respondents is that the applicant 

had deserted his work without any intimation. This fact has not been 

controverted by the applicant either by filing any rejoinder or during oral 

arguments. In the circumstances, the allegation brought against him by the 
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appilcant is not entitled to any consideration and accordngiv this O.A. is 
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